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GIIE STAN' BI.DG .No, 6, Prescot gd, . 4th rloor, )

Mumbai - 4oo 001,
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DATED 1ch DAY _OF. %ma,m%,
CORAM § Hom‘ble shri P.P,Srivastava, Member (Ao

» “
2V /,ra—w-'-.\ ,_,_‘.!k S

sm.bamibhai Waman‘ winhiro - ees Applicant,

By Advocate shri s.s.xarkora for
shri M, 8. Karnik,

v/Se

Un:lon of India. .

through the. Secretary,

Rail Bhavan,

Ministry of Railways,

New Delhi.

Secretary »
Ministry of lension & mblic S
Grievances,and Dept, of Pension,
Nev Delhi - 110 001,

Divisional Supormtendont
(Ssenior), DEOs Office,
Central nulway.

Bma’ V.T.

ngoul Hanaqcr.
central ‘Railway,
Boﬂbw - V.T' e

. .A. Ros;aondents;

By advocate Shri S.C.Ohawan.

lorpDER]
I Per shri P. P, Srivastava |
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. None for the Applicant, Adjourned to 3/10/96 for Ad-i.ss:lon\ ; (,

hearing,
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. After passing the order for adjournment to 3/10/96,
Shrt Karkera appeared for shri Karnik, He submits that the OA
can be dispcsed of as the respondents administx;ation has handed

.,.a

appucant which the Counsel for the applicant submits would be
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£1lled by:the ;ppncantwuhn next: thx:oe weeks; = T

stated- that -the-gage mentimed 4n-OAis: for.. Eamtly pqnsﬁ.pn
and that the qpplicant 13 not enutled to ramny Pens:l.on.

c:onnsel for appl.tcang; gqmos thgt he .will not raise,
rnny qgestion for the Ponsion or zamuy Pension. !!e agrees
to approach the administration for ox-grq_tia pension
separately,
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zn view 0f . the above,- the reapondeni;si should eonaider
the applicatim for ex-qratu payment - aceo:ding to thc TULTII,
rales within 2 months after the date Of receipt of m?m&*@#

f"“_ °‘\ is Gi@ésod of ﬁ;th the above observat;ons;
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